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2688 . .sHRI JANARDHANA 
POOJARY: 

'SHRI S. B. SlDNAL: 

Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) whether in vie .. w of high price of 
gold in international market, Govern-
ment have mooted any plan tc> 'exploit 
every bit of gold in Kolar GOLd Mines 
and other gold mines in the country; 
and 

(b) if so, the details thereof? 

THE MINISTER OF COMMERCE 
AND STEEL AND MINES (SHRI 
PRANAB MUKHERJEE): (a) and (b). 
In view -Of the change in economics 
Qf gold production on account of 
Vv"Orld ~ri~ jot ~ld, Government 
have taken up further exploration of 
gold in the Kolar Gold Field area in 
Karnataka besides other Dlaces. The 
Bharat Gold Mines Limited (A Gov-
C'l'nti1edt of India Undertaking) js 
studying the economic feasibility of 
re-opening the Yeppamana Mines in 
Rarngiri Gold Field in Andhra Pra-
desh abandoned in 1927. Hutti Gold 
J\.Iines Limited (A GQverllment of 
Karnataka Undertaking) has started 
reclamation work in the Mangalur 
Mine in Gulbarg District abandoned 
since 1910 and is yet to determine the 
:resources available there. 

tteeresmtatioB about AIlomaly ill 
JDvestmeDt Pattel'llS of ProvideDt Fuad 

by Trusts 

2689. SHRI N. E. HORO: Will the 
Mmistt'r of FINANCE be pleased to 
state: 

(a) whether Government have 
Teceived representtaions from Private 
Sectol' fuduStries and ditreren!!_ C1lam-
hers 61 'Coirui:lerte :regardft'lg tilt ano-
'tilalY. in ~ ihvest!tlNJt patterfrs .. t>f 
Pto~eb11'abd M~ ell ~~d 
~t '1I'aM1'fftDtts 'Up 1& ~ ~ 
31-12.78 .. Jalt.;dlWJ1 ~ ... ~ 

Miniaby UDder the Bmployees Provi-
dent Fund & Miscellaneous Provisions 
Act, 1952 aDd ifs Regulations, and that 
of Ole Fblanee Ministry under the In-
come-Tax Regulations; 

(b) if so, the nature and gists of its 
contents; 

(c) whether efforts have been made 
to sort out this issue, so as to avoid 
derecognition of such Trusts by Mle 
Commissioners of Income-Tax and 
consequent serious hardihips to the 
Trusts, without any fault of t1ieir 
MembeTS; and 

(d) if so, the outcome thereof? 

THE MINISTER OF STATE IN 
THE MINISTRy OF FINANCE (SHRI 
SAWAISINGH SISODIA): (a) Some 
rtpl'esentations have been received by 
the Government pointing out the ano-
mally that existed prior to 1st Janu-
ary, 1979 in the investment patterns 
of provident fund moneys of exempt-
ed c')tablishments under the Em-
l>loyee~t Provident Fund and Miscel-
lanrous Provisions Act, 1952 and that 
laid df)~'n under the Income-tax Rules, 
1962. 

(b) It has been pointed out that the 
prov~dent f1:Hld of exempted establish-
ments have to comply with the pro-
visions of the notification issued under 
the Employees' Provident Funtl and 
Miscellaneous Provisions Act, 1952 as 
also that laid down under rule 67 (2) 
of the Inoome-tax Rules, 1962 which 
were flot uniform. This has resulted 
in the withdrawal of recognition cf 
the rrovident fund by the Commis-
sioners of Income-tax. 

(c) and (d). A uniform pattern of 
investmenf baa been made operative 
with effect from 1st January. 1979 
Ut\der the Employees' ProvideBt Fund 
aftd Miscellaneous ProvisioQS At!t, 1&52 
aad UDder the Income-tax Rules, 1162. 
The questiOll .f avoidilc ;~ to 
the provident fund in this behalf. is 
~.. te1IMiltliti. dl • 11"."-..... 




